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C t l ^ I T K A L  A D M I M I S T K A T I V E  T R I I B U M A I L
ADDITIOW AL BEWCH,

23-A, Thornhill Road, Allahabad-21 ICOl 

Registration No. j<^4» 198 ^  ( L )

APPLICANT (s) ... .. ..... .. ....... ...

r _

RESPONOENT(s) ........ ••••••• U ' D - s ? '  C  R JD - S’o  f l ^....................... ...................................................... ^

Particulars to be examined

1. Is the appeal competent?

2. (a) Is the application in the prescribed form ? 

(b) Is the application in paper book form ?

(c) Have six complete sets of the application 
been filed ?

3. (a) is the appeal in time ?

(b) If not, by how many days it is beyond 
time ?

- (c) Has sufficient case for not making the 
application in time, been filed ?

Endorsement as to result of Examination

' V -

■

4. Has the document of authorisation/Vakalat- 
nama been filed ?

5. Is the application accompanied by B. D./Postal- 
Order for Rs. 50/-

6. Has the certified copy/copies of the order (s) 
against which the application is made been 
filed ?

' V -

i ) l 5 ,  5  ^  c V c -

7. (a) Have the espies of the documents/relied 
upon by the applicant and mentioned in 
the application, been filed ?

(b) Have the documents referred to in (a) 
above duly attested by a Gazetted Officer 
and numberd accordingly ?



Particulars to be Examined

{ 2 )

Endorsement as to result of Examination

o

8.

9.

10.

11.

12 .

13.

14.

15.

16,

17.

18.

(c) Are the documents referred to in (a) 
above neatiy typed in double space ?

Has the index of documents been filed and 
paging done properly ?

Have the chronological details of repres­
entation made and the outcome of such rep­
resentations been indicated in the application ?

Is the matter raised in the application pending 
before any Court of law or any other Bench of 
Tribunal ?

Are the application/duplicate copy/spare cop­
ies signed ?

Are extra copies of the application with Ann- 
exures filed ?

(a> Identical with the origninal ?

(b) Defective ?

(c) Wanting in Annxures

Nos.......... .........../Pages Nos.............?

Have file size envelopes bearing full add­
resses, of the respondents been filed ?

Are the given addresses, the registered 
addresses ?

Do the names of the parties stated in the 
copies tally with those indicated in the appli­
cation ?

Are the translations certified to be true or 
supported by an Affidavit affirming that they 
are true ?

Are the facts of the case mentioned in item 
No. 6 of the application ?

(a) Concise ?

(b) Under distinct heads ?

(c) Numbered consectively ?

(d) Typed in double space on one side of the 
paper ?

Have the particulars f®r interim order prayed 
for indicated with reasons ?

' T "

H o

(Ho ■ 
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H o .

19. Whether all the remedies have been exhausad.
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O .A . No. 186/88 (L)

12 .7 .89 A

Hon. D .K . Agrawal* Member (J)

V

Sri R .B . Pandey for the ^p lican t . Sri Anil 

Srivastava for the respondents No, 1 and 2 files counter 

affidavit. The irespondents No, 3 does not file counter 

affidavit, therefore, the case will proceed ex-parte 

against respondent No. 3.

The counsel for the respondoits draws our attention

to an application which is the part of the original appli-
/

cation and appears at page 24 of conpilation No. 1 . The 

counsel^ for the respondents is directed to

(a) To either admit the copies brought on 
record with the said application

(b) or produce the original in the court

(c) or state on an affidavit of responsible 
officer of N, Rail way or R .D .S ,0 . that 
the docunents called for by the ^plicant
were never received fron respondent N o .3.

The counsel for the applicant sutxnits that copies of 

the sane of the docvments were issued by 'R .D .S .O . and 

seme of them were received by R .D .S .O .

The applicant may file rejoinder affidavit within 

2 week» thereafter. Fixed 20 .9 .89  for orders.

/ /

t . '
Member (J)

J j
ha

^  ^  
o t f .  n n i -

P t, f (run .

^  w
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I'll - IN THE CENTRAL ADMINISTR/.TIVE TRIBUNAL 

A L L A H A B A D

O.A«NQ. 

Tn^-NO»
186 1988(1)

DATE OF'DECISION

\^RSUS 

Union of India 8. ors

Shri Anil Srivastava

PETITIONER

^Advocate for the 
Petitioner(s)

RESPONDENT®

jAdvocate for the 
”Res'pondent{s)

CCEAf̂ i ; .

THe Hon^le Mr. d . k . Agrawal, J.M . 

The Hon*ble Mr.

1 . '^Whether Reporters of loeal papers may be allowed
to see the Judgement ? *

2 .  To be referred to the Reporter, or not *? .

3 . Whether their Lordships wish to see the fair V
copy of the Judgement ?, ^

4 .  Whether to be circulated to other Benches ^  ■

Dinesh/



CENTRAL ADfCLNISTRATIVE TRIBUmL

(Ad d i t i ^ l  bench ,a llah^ b^d )

CIRCUIT BENCH , LUCKNCM.
• • • •

Registration O .A . No, 186 of 1988(1)

S .K . Acharya . . . .  Applicant

Vs.

Union of India & ors . . .  Respondents 

Hon* ir . D .K . Aarawal. J.M .

This application under section 19 of the 

Administrative Tribunal Acts ' 1985, has been 

filed by the above naiaed applicant with a 

prayer that his pay be stepped up with effect 

from 9-11-1967 equal to the pay of his junior 

Shri Parashuram working on an identical post 

in R . D . S . C . ,  Luckno\f  ̂ since retired.

2. The facts are that the applicant namely,

Shri S .K . Acharya was appointed as Works Mistry 

in Survey and Construction Division of N .F . Railway 

w .e ,f .  8 .2 .1960  and Parashuram { not arrayed as party) 

was appointed on the same post in the same Division 

on 18-11-58. Both of them were empanelled for the 

^ p o s t  of Assistant Inspector of Works (Open Line)

^  in N .F . Railway in the scale of Rs.205 - 280/-.

The applicant was senior according to the gradation 

list prepared on 1-4-1967. The name of the 

applicant appeared at SI,No . 171, while the name 

of Parashuram appeared at SI.No . 179. However, 

Parashuram while working in the Survey and Construction 

Division in N .F . Railway, got promotion as Inspector 

of Works in the grade of fe. 250 - 380 (ex cadre post)



and was then selected in May, 1965 on the 

post of Junior Research Assistant in R.D .SP.

Lucknow. The applicant Shri S .K . Acharya on 

the other hand was absorbed in N .F . Railway 

(C^en Line) w .e .f , 9 .6 ,1965  as Assistant 

Inspector of Works, he also got lateron selected 

as Junior Research Assistant in R .D .S .O . and 

joined there on 19-11-1967. The applicant's pay 

was fixed in accordance with the rules. The 

applicant has no grievance against fixation of 

his pay. The applicant’s grievance is that the 

pay of his junior namely Parashuram was fixed 

at a higherjjand that his pay should be stepped 

up equal to his said junior.

3. The cause of action accrued to the applicant 

on 25-1-1988 when the order of the Railway Board 

was communicated to him vide Annexure-A-l to the 

effect that since Shri S .K . Acharya was junior

to Shri Parashuram on the post of Junior Research 

Assistant in R .D .SO ., there was no question of 

stepping up of pay of Shri Acharya,

4 . The respondents have contended in their 

counter affidavit that the pay of the applicant 

was fixed in accordance with the rule; that the 

applicant was junior to Shri Parashuram on the 

post of Junior Research Assistant; that, therefore, 

the application was liable to be dismissed with 

costs.

5 . The rules of fixation of pay on promotion 

from a cadre to ex-cadre post is provided in

Rule 2018 B (F .R . 22-0) of Indian Railway Establishment

...........



Codd V o l .II , The applicant was holding a cadre 

post on the date he was selected to an ex-cadre 

post namely that of Junior Research Assistant in 

R .D .S .O . Lucknow. Therefore, on the basis of 

the certificate issued by N ,F . Railway, authorities 

of R .D .S .O . proceeded to fix his pay. The applicant 

does not challenge that his pay has been wrongly 

fixed. The applicant's claim is cnly for equalization 

of pay to that of his junior namely Shri Parashuram. 

Therefore, v̂ e have to examine the case of Parashuram

i?U.
which stands*a different footing altogether.

Shri Parashuram was working on ex-cadre post Qi ^  

Survey and Construction Division of N .F . Railway 

at the time of his appointment to the post of Junior 

Research Assistant, R .D .S .O . Lucknori/. When a 

person is promotecy tsj^one ex-cadre post to another 

ex-cadre post, the rule is that the pay of employee 

cannot be less than what he drew earlier on last 

occasion. There is also a rule that in case of an 

appointment from ex-cadre post to ex-cadre post, 

pay has to be fixed with reference to his pay in 

the cadre post. The difference if any, is allaf/ed 

as personal pay to be absorbed in future increments 

and pay. Thus, if an employee goes from one ex-cadre 

post to another ex-cadre post, protection of pay is 

guaranteed. From the correspondence available on 

record, it appears that the pay of Shri Parashuram 

was^fixed in accordance with the rule i .e .  his pay 

in the previous ex-cadre post was taken into account 

for fixation of pay in the subsequent ex-cadre post, 

while the rule as menticaied above is that pay in the 

previous cadre post should have been take^into  account,



In any case, the pay previously drawn by Parashuram 

had to be protected, the difference was to be paid 

in the form of personal pay. Shri Parashuram is 

neither a party in this case, nor this Tribunal is 

called upon to adjudicate as to how and why the pay 

of Parashuram was wrongly fixed. In any case, the 

rule^stepping up of pay applies only when a junior 

is made to df^w higher pay in the same cadre. The 

applicant having joined R .D .S .O . at a later date than 

Parashuram cannot claim seniority over Parashuram on 

the post of Junior Research Assistant. In my opinion 

the applicant's claim is misconceived in as much as 

the cadre of Junior Research Assistant is altogether 

different than the cadre of Assistant Inspector of 

Works (C^en Line) in N .F , Railv^ay. The applicant 

was entitled to stepping up of pay provided that 

Parashuram^^ay was fixed higher than his pay in N .F , 

Railvtfay in the cadre of Inspector of Works. There 

is no legal justification for claiming •fete® equal pay 

in the cadre of Junior Research Assistant which is 

a separate cadre and is ex-cadre for the applicant 

as well as^%© Parashuram. Consequently this application 

has no merit.

6. The application is dismissed with no order 

as to costs.

2 io  .  X .  
MEfABER JUDICIAL

(sns) 

Dated: 

Lucknow.



&

/ I ^ aW  '

^€>/'V^ 4 ' . 

jt b A J is ^ h ^ s .

> ^ A

^ W v y  ilt  2 9 - ^ /

/ w /  t o , ^  / J ^ / A - '

L t d o  u n ^

A  ^ ' v - ^

7 ''7 ,
/fe> .

X



I'

FACTS OF THE CASE :

Ci) That botti the applicant and Sri Parashu- 

ram were recruited by the Survey and 

Construction C S&C) Organization of Northeas 

Fcrontier Eailway and were woncing there.

(ii )  That while woiting in the S&C Organization 

of K.F.Hailway, the applicant got himself 

approved/recruited by the N.F.Railway 

Recruitment Committee on 16 .3 .1962 as 

Assistant Inspector of WoiksC AlOw) in 

N.F.Railway COpen Line) in scale Es. 2 0 6 - 2 8 0  

CiiS) and his name appeared at S.Ko.171 

in the gradation list  dated 1 .4 .1967 ( copy 

enclosed as Annexure-Xi 2).

(iii )  That the said Shri Parashuram^ also,while 

wording in the same S & C  Organisation, 

got himself approved/recruited, by the 

N.F.Railway Recruitment Committee on 

7 .1 .1963  as Assistant Inspector of l^oits 

(aIOW) in N.F.Railway (Open Line) in scale 

8s . 2 0 5 “ 2 8 0  (i^) and his name appeared at 

S.Ko.179 in the same gradation list  dated 

1 .4 .1967 (copy enclosed as Annexure a 2) 

and thus he stood Junior to the applicant.

Civ) That in the above quoted gradation list,

. . / 4



IE THE CMTEAL ADM BT 1ST RATI VB TRIBUML, ALtiSbABiiD 

. - CIICUIT B®C21, LUGKFOW.

A p p X ica tio n  No, \[9 ^  of 1988'(

S .K . ikcharya,
Senior Research /issietantlCivil), 
R#r-S.O,, Luckrnow. - -

Versus

1. Union of India,
through Ghatrraan, Railway Board, 
Ministry of Railways,
Rail Bhavan, New Delhi,

2. Director General,
R#D-S,0,, Manat Hagar,
L ucif now-2260 ll .

3 . General Manager, 
^^^orthfW rontier Railway,
K  r .O , Maligaon,

Gauhati - 7810U , - -----

iipplicant

Opposite Parties.

DETAILS OF APPLIC.hTIOK

1. (a)

(b)

(c)

(d) 

(e)

J

S*K« Achaiya.

Sri R,K,Acharya.

Age about 49 years.

Senior Research AssistantC C iv il). 

SoK.iichaiya,

Senior Research iissistant/Civil, 

Research (B&S),

R. D .S .O ., Manak: Kagar,

Luc know-11,

. ./2 ,

X



-2- F

Cf) S.K.iicharya,

C/0 Sri R*B,Srivastava, 

iidvocate,

C-20, L. Road,

Maha Kagar, Extension, 

Lucknow.

2 , Director General,

R .D .S .O ., Manais: Kagar, 

I-uck:ncw-2260ll,

3* The application is against the following order:

i) RDSO's letter Eo.BPB/865 <Annexure a-1)

ii )  20 /21 .1 .1988 .

iii )  Director General, RDSO, Lucicnow.

iv) Request of stepping up of bis pay with

reference to pay of his junior of Northeast

Frontier Railway Shri Parashuram, disallowed.

4 . The applicant declares that the subject matter 

of the order againet which he wants redr ess al 

being a service matter ie within the jurisdiction 

of the Tribunal,

6 . The applicant further declares that the application 

is within the limitation of one year prescribed 

in Sec.21 of the Administrative Tribunal Act, 1985,

I * /3  .
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL.ALLAHABAD. 

CIRCUIT BENCH. LUCKInIQW.

APPLICATION NO. OF 1988

K .

^  “ Versus -

Union of India and others

<5-

Applicant 

0pp.Parties

Page No. 

1 - 9

INDEX OF DOCUMENTS

S.No. Description of documents

1. Application

2. R .D .S .O ., Lucknow's letter

dated 21 .1 .88  lo

3. Copy of seniority list H  - 12
4. Letter of N .F . Railway dated 

8 .8 .63  about merit figure and 

date of approval

5. Representation dated 26 .7 ,75

6. N.F.Railway’ s letter dated 3 .9 .8 6

7. RDSQ, Lucknow’ s letter dt. 3 .12 .86

8. N.F.Railway's letter dated 30 .10 .86

9. GM N .F .Rly’ s letter dated 17 .2 .87

10. GM N .F.Rly's letter dated 22 .12 .86

11. RDSO, Lucknow’ s letter dt .26 .3 .87

12. RDSO, Lucknow’s letter dt .7 .8 .87

13. Application for summoning of document

14. Vakalatnama

\3 <■ '(jo ct-

13 - 14

15

16

17 - 18

19

20

21 -  2 -1A

22  .

23

24

( S .K . ACHARYAy) 

APPLICANT

X
LUCKNOW : DATED 

OCTOBER 2.4 , 1988.
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the applicant's date of promotion to the 

grac^e mentioned in Gol. So,7 was wrongly- 

shown as 4 ,10 ,1963  when the same should have 

been 16,3.1962 with Merit Figure (MF) as

6 2 as shown in Col,Eo.6,

(v) That a copy of the H,F,Railway‘ s letter 

dated 7 /S .3 ,l963 , showing applicant's 

Merit Figure as 62, is enclosed as 

rtnnexure ii 3 in wnich his date of approval/ 

promotion to the grade is shown as 16,3,1962,

j C

(vi) That after the approval by the open line 

and while wor.£ing in the S&G Organization 

of E.F.Railway, as AIOW, the applicant was 

transferred to the open line on 9 ,6 .1965

as a DW, from where he joined EDSO as Junior 

Research Assistant (JBA) (Civil) on 9 ,U .6 7  

in Grade P.s,210-426 CaS),

(vii) That the said Sri Parashuram was prcnioted 

to Inspector of Woika ClOW) in scale

Rs,260-380 CaS) in the same S&C Organisation 

on adhoc basis where he continued to wonc.

He joined RDSO as JEA(Civil) in scale 

Rs.210“426(a s ) on 8 .6 .1966  directly from the 

S&C Organisation erroneously alongwith ttee 

full benefits of pay of adhoc promotion.

(v iii) That while fixing his pay in RDSO, the said

. . / 6
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Parashuram was given the benefit of pay 

of the adhoc promotion of the S&C Organisa­

tion of NoF* Railway which was an ex-cadre 

post whereas the applicant's pay in RDSO 

was fixed on the basis of his pay in the 

cadre post of AIOW where he was senior to 

Sri Perashuram. Thus the pay of Sri Parashu- 

ram has become higher than the pay of the 

applicant in RDSO, in contravention of (f b r )*

JL

(ix) That the pay of said Sri Parashuram who was 

woriclng in ex-cadre post wherefrotn he went 

to a second or subsequent ex-cadre post 

should have been fixed with reference to 

his pay in the cadre post UlOw) of K.F.RLy.

Cx) That the applicant first made a representa­

tion about this anomaly on 26 .7 .1975 to 

the U.F.Railway i copy enclosed as Annexure A4)

Cxi) That the Divisional Railway Manager, IJ.F. 

Railway/ Katihar who re-examined all the 

cases, vide his letter dated 3 .9 ,1986 , 

advised EDSO to do proforma fixation 

(uncertified copy filed as Annexure A-5 and 

original summoned from the RDSO separately).

Cxii) That the RDS© sought for revised pay

fixation advice in favour of the applicant

I./6
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vide its letter dated 3*12 .1S86 ( copy 

enclosed as Annexure A 6) with reference 

to K.F.Railway's letter dated 30 .10.1886 

(uncertified copy enclosed as Annexure A 7), 

original is being summoned from RDSO ) ,

(x iii) That the General Manager, K.F.Railway vide 

his letter dated 17.2.1987 intimated the 

applicant that all the relevant records in 

connection with stepping up of the applicant's 

pay was available with the RDSO who has to

do the same ( copy enclosed as Annexure a-8).

(xiv) That C2 /̂1 .̂F. Rail way vide his letter dated

22 .12.1986 wrote to HDSO (O .P .E o .2 ) to ammend

pay fixation done taking the adhoc prcrootion 

in the Construction Organisation into account 

(Uncertified copy is being filed as Annexure

A 9, original is being summoned from RDSO).

(xv) That RDSO in its letter dated 26 .3 .1887

asKed K.F.Railway to issae KBR Certificate 

in favour of the applicant ( Copy enclosed 

as Annexure A 10 ).

(xvi) That RDSO vide its D.O. letter dated 7 .8 .87  

intimated N.F.Ra41way in reference to letter 

dated 22.12.1986 that it was not possible to 

tate action at this stage( uncertified copy

• .  / 7  e
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V

filed as Annexure A 11, original is being 

summoned from RDSO),

(xvii) That thereafter the RDSO intimated the

applicant vide its letter dated 20/21.1.1988 

that the question of stepping up of the 

applicant’s pay with reference to that allowed 

to Sri Parashuram does not arise ( copy 

enclosed as Annexure A l) assigning reasons 

of seniority in RDSO which is unfounded 

legally and is the cause of action for -fce 

Petition.

7 . In view of the letters mentioned while discussing 

facts of the case and the last letter of RDSO 

dated 20/21-1-1988 C Annexure A l) the applicant 

has availed of all the remedies available to him 

under the service rules.

4  9^ First representation dated 2 6 .7 .7 5 (Annexure A4),

b) Final reply of RDSO quoting advice of the 

Railway Board ( Annexure Al).

3Ŝ e applicant declarea that he had not previously 

filec any application, writ petition or spit 

regarding the matter in respect of which this 

application hes been made, before any court of law 

or any other authority or any other bench of the 

tribunal and nor any such application, writ petition 

or suit is pending before any of them.

../fe
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B. In view of che facta mentioned in Para 6 above

the applicant prays for the following reliefs;

(a) That the pay of the applicant be stepped 

up in EDSO with effect from 9 ,11 ,1967 , the 

date applicant joined there, vis-a-vis 

the pay of his junior of N.F.Railway

Sri Parashuram then woiKing in EDSO and 

since retired,

(b) That any other relief which the Ibn’ble 

Tribunal deems just and proper in tbe 

circumstances of the case including cost.

10 , Ko interim relief is prayed for,

11 . The application has been presented personally 

with the Counsel,

4  12 . (i) Central Bank: of India drawn at Allahabad,

(ii) Demand Draft Ko,6936£4.

13 . LIST OF mXLQSDEES:

(a) Letter of BDSO dated 2C^1,1,88(iinnexure A 1).

(b) Copy of Seniority List (iinnexure A 2).

Cc) Letter of H F Baiiway dated 7 /8 ,8 ,6 3  about

Merit Figure and date of approval. Unnexure 

A-3).
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(d) Representation dated 26.7.1975 (Annexure A 4 ) .

(e) E .F .Eaiivay’ s letter dt« 3.9.86(i^nnexure A 6 ) .

(f) RDSO’ s letter d t. 3.l2o86 Ĉ infiiexure k 6).

(g) K .F.Rail^jay’ s letter dt.SO.lO.SSiiinnexure ^7 ).

(h) GMA»»F.KLy’ s letter dt. 1 7 .2 .1 987 (Annexure AS)

(l) GM/K.F.RLy's xetter d t .22 .12.86 (Annexure A 9)

^  Cl|) RDSO'e letter dt. 26.3.1987 C i^nnexure a  10),

it.) RDSO's letter dated 7.8.1987 (Annexure a  11),

V E R I F I G A T I O H

I, S .K . Achaiya, son of Shri R,K*Acharya, aged 

about 49 years, woncing as Senior Research Assistant 

(Civil) in the Office of RDSO, Manat Nagar, Lucknow, 

resident of B-137/4, Manat Kagar, Lucknow 11 do hereby 

verify that the contents of paragraphs 1 to 6 are true
A

to my personal knowledge and Paras 6 to IS believed 

to be true on legal advice and that I have not suppressed 

any material fact.

Date: 2-4-10-1988* 

Place: Lucknow.

cant.

J .



ANNEXURE  A i

lO

ai<u TOt 7

^Tn  jf^T^

Government of India-Ministry of Railways 
RESEARCH DESIGNS & STANDARDS ORGANIZATION

Our Reference ••fSi’.'M

K,'lI-10.iANoa4

', /i tr ‘ r 3 f e r e n o e ' t :■ his  

a--:licatijn i".  I D / 8 /37  addressed  
tc'il-:ji.-t)3r. inj  ineerins ,  flail way _ _

B o -  r d ,  i - r l  3 . i C . i » c h a r y a ,  S - t A / C i v i l  
i s  i n i ’c r i - e d  t h - ^ c  h i s ^  r e p r e ? U ‘ n : : a t i c n
i'-jv s t e c p liv ;- iiP  o f  ills  p a y  v/i tii

refai'c'nce the ;, ây rillDw-id co 
dJiT'i parac^iuraa on n i s  appointment 

as'jrUv^Civil in  RDiO has been 

c..n-3idered  by the -iailvay 3Durd.

4!h3 i^ard hav^advised  fci f̂c Since 
•^hi’i “ C'^jirya v;as junior 

3;iri Parashurain as J3ii/'^ivii
O-JO t h e  vJ^ieJtion vf s t ^ p p ir i '- t ip ^  

.^f his pay vjith referance to tna u 

allov/ed to 3hri Parashuivin does 

m  t a riseh

JA: ial —i-— \J

CXhrSa-^al)
For Director General^

Shri i. Jw->‘caarya. 
j:i;y C iv il ,  ^

V5/'"
i;-'/

'■■'I

-A
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/

/ /  K/ 2^7/7^ Pr. i ( )

To
"hp. >;nior ;̂ ?!?’<?ornel '-fiicer, 
'2-iC/ r '.  F . R ly /K u r s e o p s : .

g-j'Y

'̂ 'c:-ptn a vr<tlg•" "in.11 m v

Pam.ch.1, '^ate^ 7 /8 ,8 .6 3 .

ANNEXURE A 5

I c c r n iT ^ F ie r t  o r  ' ' • l i : i n  c f 'a le  "I?: ^ & - - 2 8 0 / -

V

■”ne folluwAn? cari'^xda'CcS '‘/orking under different offices 
noted against each have been approved (except Sri Manoj Qiha) by 
ths X. ? .Rly/Becruitrnent Joiri-̂ ittf̂ e at the Hecr’utment 'A/hich was 
’"eld at Fahdu from 13 .3 .6 2  to 1 6 .3 .6 a  for the post of Assistant 
Inspector of ’'■forks. Shri Taijoj Guha's approval is subject to 
production of Criginal Jiploma in L. G, 3. These candid§tes v;ere 
recrrited for t he open line.

3i :tc

4-

1 3 r i S o v / r a n d r a  l A i a n d r a

Q i a u d h a r y .

2
II

" a " !  C h a r  a n  A a ; r . ,

3
H

3 i  j o n  k r .  C h a n d a .

4
l» B h u p i d e r  S i n g h  : ! ’o n d y .

c
II

S i k h c n d u  r i i k a s h  i i s ' - / a s -

6
tl

R a t h i n d r a  ? « a t h  S e n g u p t a .

7
I» = 3 i i b d a s  B a n d o p a t h y a .

8
II

■’■ j n o d  Q i e n d r a  E a s t o ^ i .

9
!1

S a n a t  i l u s i a r  C h a K r a b o r t y <

1 0
!»

N i h a r e n d u  G h ^ d a .

1 1
II l l a n o , ]  G u h a .

1 2
II ^ " m e  -  a r  a y  a n  C  i  n h  a .

1 3
II

c h i v a n i  3 .  C u r m u k h ,

1 4
ir

F a r b a t i  x v r  G h a u d a r y .

1 5
•I

J y o t i  P r a s a i  J a r m a n .

1 6
II " i a b i n d r a  K a t h  7 a s .

1 7
ft i i j o n  B e h a r i  G u p t a .

1 8 It G a n g a  V i  ^ o n u  r c v / a r i .

1 9
II

D i l i p  K u m a r  c i a y .

2 0
II S u s h i  1  l < f ^ r  A c h a r y a .

2 1
•I I i a r n c i h a n  3 i n g h .

2 2
It D s b a s i s  S a r k a r .

2 3
It i \ u r a a r a n  I ' . a r t . h a  I C .

Cffice to Merit Date of
vAilch attached, figure Mprroval

Copy forwarded to t^e Gl: 
for infer.natior and n e ^

C V S & G /K S s 1 6 - 3 - 1 9 6 2

x s v  a x G / 28 - d o -
x t : /S ocG /g p z 29 - d o -
X ^ ^ ./3 d C /G F Z 30 - d o -
Z T I /S ^ tO / 'U A : ' 31 - d o -
G ^3 c :^G /K © : 32 - d o -
X 'T : /3 d c C /a F X 33 - d o -
-frT7T7 /  ^ ^ /  'T  -p
\ >X v / Zi 3^1 - d o -
G V S dcG /K G r 35 - d o -
D ir /3 G T ; i 36 - d o -
G 5 /3 iC /K C ? '' 37 - d o -
X-^’ /S 3 c C /H a l d a . 39 - d o -
x ::i:/3ocC /A ^^3 . 4 0 - d o -
C :/3 JcC /kG ? ’ 41 - d o -
X*1V  S tiG / A -'ri. 4 2 - d O -
c :i/3 ? c C /K a i\ 4 5 - d o -
G 'yS&G/KG ?; 4 7 - d o -
X u lV S & G /K a ld a 4 8 - d o ~
X l ' / S ^ O / : iL P SO - d o ~

52 - d o -
X 3 T C /a > c G /3 is ib a r - 54 - d o -

g a o n .
r ^ v s ic / \n>T. 55 - d o -
rtr^ f  ^ f  ■ 'T̂ T 0  V  OCi -,// J.V i • 61 - d o -

S d / - f o r a - i i2 P P E a .3 0 M ::L

. n e e r ( F )  N . ^ . r a y / r a n d u
O FJIG SH

;ti o n .
for Chief Ferscnnel office r. 

CUED - S

-—



QS> A '5 ( Crviii/X)

V

>

- 2 -

* 0 . 3  y ^ 5 4 / 3 / 3 x C / F " - :  I Jatc 1  7 . 8 . 6 3 .

O f . /  JocC/ a A L D A ,  N L F ,  d I L ; iP a A .i , X : ^ V  3 & C /  iPAi:, A P J J , I a .a T ,  oG^’J  <±

cc:ii.rvd.

Ocpy ;of the abcvs is forwarded for in forma ti on and 
necessary action. 2he rcs’ilt -/ith nerlt figures of the abcve 
staff '^ay bo noted in their s/Sheet.

Sd/ - for Jhi?f wnginoer/3.xC/r.urseong. 

ijt 2§ J l.6 3
9 c

vopy forwardod to:-

1. Sri S. -i. i S’/as, AJ C .., through IC' /  Coc0 /RP IF. Yard.

2* Sri S.ii-. Achary^a, thrc'j£h IC ’/TCFIvi.

3. ' Sri xaiaaria l.artha, A IC " thrcug'-'. lC*yD;L,

bd/- 
r-*-» ■ ih

; ^ :G i F S ,r x :t o

"'jrr.y forv/arded to Gli/-iyi -̂s '-*̂-11 rlsas© confirm, by 
return of Dak that serial "0 .2 3  of the anovo list of approved 
jJC'-'s 3ri i.ui.arah uartha i-. is the sa î  ̂ 3ri 3ltrccJtcumr.rar* .^artha i.
■^orKin  ̂ under IC 7D^L ar.J his plac^ oT . ostin^: has been erroneously 
su'o'-̂r to be C 2/ŜC/'xi:i: in th'' sai^ list.

5xr»cuti ve ingine irt 
langapara ^ b rth .

A

aTt :3TGi:



ANNEXtiRg- A  4

If-

: o ;

* ut; r'.'i ow* J- 'v-'-'
■./ . dy,' ■;;i\:l:>.zi~li.

( Throu^iti pfopei- chiu-ntl )

SuL-*; p;iyu.unt iiita: juiiioic*

Kt'l': Y-ur no. cOO-h’/ 3 2 i(l:-/ dt. G . k . l i  v.ith ret. ty luy

af/;)licationt (it 1 7 .B .7 2  c.iKi :5 1 .i0 .7 i .

•A'itii reftrcncfc to your afcv»vfe I to iiiti»iiatG that wy pay

'u:.t b-, u\ iixfU  at ly»ux- I t v a  th&n ay Juiiioiv: as iisteu  below.

In oraai- oi tseni ..rity, ,1 stanu in >:.iio i l l  i.n ti.e ecniyriiy i i^ t  

v'X' .slv,'u \a& on 1 .4 .6 7 }  cinji-!.i.Htoa viue yoai- no. c/dZb/2A  Pt I I  ii (it. <^;;5.4.o7. 

re i'ollo!<in{.; &lbo joinea u .j ' .S .O . ,  vho uni jurdurb to .ne but their pay

be .i; ri:;ua at a hi[;7ie;x' level ta;-in iiiL-.e.

i y ;

I'lJ

i.cl

iJO

ioY

I'r .icharjee. 

j-u i-ai-'hui’ajffi. 
l.K,,‘lUKh!irjee 
G ^ i ,a l  Ch  lai^ Gui^ta 

PraOiota.bj'.citJJHr :,in iia  

. • >,  t',iu\uu 

'lirtwil Jiviiie 
vit>or.ora ?r ;;.tau

■. v'. b vShk
y'0 !.‘lia

rs. Ko. Kane
ljU ';aii23ada
1J3 v.K.baiinei’jee

20C) B.l’i.itoy
201 i.K.Hhars-ia

'^02 K i'ipc'iivJra K . but ta

^04 .'j.K.Sfuiyal
kb!? J . x-abo i- ly

iX)t> f:.C.i>uy Cnof,ui.ury

O n  .^^t^ven, A>c^4v-r,^, C-cŝ

It i f  learnt that tht. above atal'f x-eportea to K .D .E .O , airectly 

ticin- tpare.) by tho biKtrict Ufrices of ;'&C Orsa«ifea.tion o:.ly, &na so Lhexx- -.IC 

ii.ci^.ao .tii benfi'iti' of bxvKen perioa of service as v/cll ae tetapuiary 

• ii-oi^otior;. Iji thoir CHhCh, your circular no. ■•,/l/l7-l(c; at 2 5 .1 .6 4  and the r.-.tniority 

li.,t  Ji' ^Jvv, have not been iiapieJierited i.t ;iil >/ith due i-pirit as uone wit'* though 

t.'.<,/ c.it boxnt i.n y o u r ^^^ io r ity  l is t , iiaa all tne atai’f been x'cicacou tiavaj*

^■fiice v.ii-1; jx'v/otr tiiatrun fxxj.., your anu, this aic.p.'-rity vould not hixva Ci'0 pi.-C'̂  U;̂  

!is.o I'ly ueneiit rtouio havt* beoc f.e psf ttJO .-.tii'dority;

'-urlh«r, ii< the .sfti.ioiity list  qaotc;- Roo'.e, dato* of approv.-a un-:

^wt,i Ci.-;.tiy -.6 '"i.ic.bji x:. plact or 16.;-.u^ lO- wr.ich you are x-e.̂ uet; ted

w  i-'-fc “ori'ectl^^fi:. vicb x'C'X’. tj your r.o, '\jc'c[ \ r t  I dt 7 ''B .B .o ^  whKi-e

; . U„r.-. if .0.

I:. t;.<. cii'cuir.btftncc!, 1 iX'fiUbst jo^ to kii-uly atop up ay pay tbo.n til  

oi univrc tv ...u-c't tr.o cu~iu of jui,tice «ith  wU(-.- ce.j.v-'. to .̂ y .veniority.

.!..vil.. > o u ,

i^ux'r i c’.i ti ;fully I

-A

t.26.7.1 .n- ( b. K.  /

Vo *.-r i< ■■.^X'.a'.ion pie,.Ke. ;.c it t;<v- to iiinuiy tiuis up ttat;

u. . . -Iy . .ii'-rcjj.t; Uj i iA  u.; j.ay ah aar^y u.-. !.os.-ib-ie hC I :i;s

. ) • • '• •f’ ■ '■'j-i-'-



I'UFo Railway
Office of the 
D M  (P) A IR *

Ko. E/256 /1 Ce ) . Dated: 3 .9 .1986 .

The ©irector General, 
RDSO,
Lucfcnow.

Sub: Fixation of pay of Sh.S.K.iiChaiya 
and other Ex-alOW of E .g .R ailway.

Ref i lour Lette r jio .Et’B/SSS dated 15 .10 .85 .

The service sheet and P . cases of the following 

staff are sent herewith through Sh.M.Bhatta, ^r.Cleits: 

duly fix up their pay witt. reference to the date of 

appointment in the S&C/BGGP organisation. Fixation in 

the revised scale of ĵay may be done at yours and 

pro format ion fixation if any may be done from your end 

please.

1 .  S h r i B . V . M u K h e r j e e 1 5 . S h r i  J . M . C h a t r a b o r t y

2 .  '• G . C . D a s  G u p t a 1 6 . n S .  C . R o y  C h o i i d h u r y

3 .  »• P . 3 . S i n h a 1 7 tt M . K . C h a u d h  u r y

4 .  » S . K . K u n d u 18 tt H . L . D a s

5 .  '• U p e n d r a  P r a t a p 1 9 . tt S . K . B a s a f e :

6 .  " i l i r m a l  S h o m e 2 0 . II B . K . C h a n d a

7 .  » S.C.Basalc 2 1 . It
S.G.Choudnury

8 .  " R.K.Ve rma 2 2 . tt B . S . M u n d y

9 .  '• K . P . B h a t  t a c n a r j e e 2 3 . II D.K.Mgc© Roy

1 0 .  » D.K.Baner,iee 2 4 . II Inder Sain

1 1 .  •' B . K . R o y 2 5 . I I S. Dj.Bar.dopadnyay

1 2 .  " R . K . S h a r m a 2 6 . I t i ^ . B h a t  t a c h a r j ^

1 3 .  » N . E . D u t t a 2 7 . tr J . P . B u r m a n

1 4 .  « S . K . S a n y a l

4
C E to M - G .

For Divl.Rly.ManagerCp), 
K .F. Rail way, Katihar.

Copy IS foivarded for Information m  reference to 

his D.O.letter H o .200-E/321 (B) dt. 11 .04,86.



T.^legrgms : 'RAIIM ANAK' LUCKNOW
,r -

ANNEXURE A G

Telephones
1 ^J50567 & 5 p 0 t7

3 W ^ * e w  3 ¥ f 3 J ^ ;^ q r  2SIR, z r t i w ^  ^a n r^c r j

Government of India—Ministry of Railways 
 ̂ r e s e a r c h  d e s ig n s  & STANDARDS ORGANISATION

-  '  ■ '• ' A
era wmi ,  „ „
Ou, n9l»t6nce £S®-8£S.........  a®l®-226011-fen®

....  l-UCKNOW.22601t-Daled.... .̂^S,e5..

She Sscejjal î sjaagej? (P)

>e

Safe; ^seotesm ftsatioii (Stepping ub) oa the l̂ asXiS 
9t  eeaio jp ity  oa

S efj GB(i’) /^ .P ,S l ^ / i4a llg a o ii» s  le tte jp  U o,201- 1/ 321( 1 ) 
aated 3a,l0jlij86.

la reffiseace to tbe above quoted letter, it i© etatea that 
|ae q£ pay o f S*lC«Achaffya in j^efe^ejoce tra liie
^n£i iairashu Bam will bavo bs mâ o on SoP.Blj ia the first 
iiisttuicc- but mt in this oXfieeo

2. Ia this ©oajaestioa b a J?epxesentatioa datea 19o 11*86

®“ * herew ith  tot ta k in g  neqeseajfy

3. $ha pay particulars of both the staff b«fore joining 8DS0 
are as imdert

S*Io, JNsjcas Pay

1.  £ih. S .K .A ch arya £la.25S A
in soalo 
fts,205-280

2, Sh. :Pa£a3htt Bsyot B8«290/«»
i a  eoal@  
E8*25O«50O

w . e . f

4 .10 ,$7

21,10*64

©at€ ot relief m  
K.f.Hly for appoiatiBSHt 
as JSA ia fiaSO*

18 .10;f7

« * 5 .

4. It is requested that jaeceseary reriaed pay fiss^tion a4yiet la 
fawtti? of §h. S.i^,^harya way be sent to this office f^r taking 
iurther action ia this regara, as the particu3arB of both th el^^f 
arts elxtaay a^aileble with 3>BM(P}p S.f'.gailaayj Katihaip,

(H.li.S<3ltgal) 
for 2>iT€ctor &enenCl

P.g.Oo



Copy for iafoxm titm  t0 i

i l  K a U M o .^^-27 Shri S.£„ifibai?yao SfiA(6)p Bqo. 2I&s '

W n i X

(IT.iJofiObaGl) 
tos Dljrector Cenefal 'Ji.iO-

l2f

. i

■  X

-A

A'
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MNEXLIES A 7

Northeast Frontier Bailway, 
General Manager’ s Office, 
(Personnel Branch),

Fo.aOO-E/32l(E). Dt. 30 .10 .1986 .

To,

The Director General, 
RDSO/Luci£ now-2260 U .

Subi Stepping up of PayCase of 
Sri S.K.Acharjee, 3DW /Gr.in

Shri S.K.Acharjee, ICW /G r .IH  now wording in 

your Organisation vide feis appeal dated 15 .10.1986 

(copy already endorsed to you) has stated that he is 

drawing less pay than his junior now wonting in your 

Organisation. It is ascertained from DIMCp) KIR that 

recently he has sent 27 S/Sheets of lOW/Gr-III vide his 

letter Ko.E/266/iCe) dated 3 .9 .19 86  duly fix up their 

pay to you.

You are therefore requested to examine the 

feasibility of stepping of his pay as claimed by him 

in relation to his jui iois and taKe necessary actiou 

as c-eemed fit in this case advising this office.

An early action v;ill be appreciated please*

for Chief ihgineerCp)

Copy to; DBM(p ) KIR for information and 
necessary action.

for Chief Engineer (P ).

4-
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ANNEXURE  A B
't-i

" o ,  2 0 0 - 3 / 3 2 1 ( 3 ) .

*n!i

»ftTn^ - 78101» 

g e n e r a l  M A N A aE ft

I'tUHTMEAST FRONTIER RAILW AT

m a l h j a o n . g a u m a t i  - ;iiO M

D t{ ,  It . 2 . 8 7 .

i : h r i  5 . K ,  A c h a ry a ^  
B - 13 7 / 4 ,
: ia n : ik  I !a g a r ,  
L u c k n o v ; 22 6 O i l .

I  h r v e  r o c G iv o d  y o u r  l e t t e r  d a  t o d  1 7 .)2 « 8 6
' j i i r " ’’ i i ; g  y o ' - ' t  c l a im  f o r  s te p r - j in g - u p  o f  p a y  a nd  h a v e  

h ’i l  :l'!e m - i t t r ; r  t h o r o u g h ly  o ::a rn in a d . I  f i n d  t h a t  a l l  
-h e  i  ■'o r . v . a t io n  r e q u i r e d  b y  lO /rd jS C  i n  c o n n e c t io n  v ; i t h  

y o ’. r  c a s e  h r - e  b  j^ n  f u r n i s h e d  t o  h im  a l r e a d y .  T he  
; J e r v ic e  P .e co rd s  an/'. P e r s o n a l  Cac:es o f  a l l  t h e  c o n c e r n e d  
s c a f ; ;  a r e  a ls o  a v a i l a b l e  w i t h  D G /IID SO .

I'he q u e s t io n  o f  s t e o p in g - u p  o f  y o u r  p a y ,  i f  a n y ,  
l ia s  t c  be  d e c id e d  o n l y  b y  PJOSO b a s e d  o n  t h e  a v a i l a b l e
i - . I 'o r . , ; a t io n ^  -^ ip .ce  y o u r  c la im  i s  r e g a r d in g  h ig h e r  p a y  
f - i x a c io n  b y  M D f ' i . • ’o u r  a l l e g e d  j u n i o r s  a n d  a l l  t h e  r e le ~  
v a ;)c  p a r t i c u l a r 3 ’̂ und  s e r v i c e  r e c o r d s  o f  a l l  t h e  s t a f f  c o n -  
cerne<..l a re  a l r e a d y  a v a i l a b l e  ' . ; i t h  RDSO t h e  m a t t e r  m ay be 
p u r s u 'd  " u r t h e r  a t  t h a t  e n d . The  D G / l i J S r - ' s  l a t e s t  r e f e r e n c e  
“ O t h i s  . / ly ^  v id e  t h e i r  l e t t e r  d a te d  3 . 1 2 , 8 6  m e n t io n e d  b y  
po '.’ ,. h a s  a l r e a d y  b e e n  r e p l i e d  b y  t h i s  R a i lv ;a y  o n  2 2 . 1 2 . 8 5 .

I n  t!i-_' c ii 'c u m s ta n c - '^ .s ,  I  am a f r a i d  t h a t  no  u s e f u l  
p u r p o s e  v.’i l l  b e  s e r v e d  b y  y o u r  c o n t i n u i n g  t o  a d d r e s s  t h . i s  
o o; t h i s  ; ru b ic ;- c t .

-tr

G e n e r a l  M a n a g e r ,  

C o p y  to  J .G . /u u C C -M a n a k  H a g a r ,  L u c k n o w j
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F» Railway

Ho .200/E /321(E ).

To,

Office of the 
General Manager C Personnel^, 
Maligaon, Gauhati "781011.

Dated! 22 .12 .86 .

The Director General,
Research Designs &  Standards Organisation, 
Lucicnow-226011.

Subs Proforma fixation (stepping up ) on 
the basis of seniority on H.F.KLy.

Ref: Your letter Ko.SEB/SSS dt. 3 .1 2 .8 6 .

It is to be pointed out that out of the 

AIOWs transferred to EDSO Sri S .K . Achar^ee had been 

transferred fron: open line division of t^ais Railway 

with his normal pay while all the othera had been 

transferred from construction organisation where they 

had been woifeing on adhoc promotions. It is presumed 

that while fixing the salary in your Organisation 

instead of talcing the substantive positions of the 

AIOWs into account, the pay appears to have been wrongly 

fixed higher for the A IO ^  transferred frora construction 

organisation taking into account their adhoc promotions.

Under the circumstances RDSO is requested 

to review the fixation done by them for all such staff 

duly aramending any fixation done taking the adhoc 

promotion in the construction organisation into account.

17

. .  / 2

-4



1 )

” 2 ”

Contd. Ar.nexure-A 9 .

Once the abw e action is conjileted, there 

will "be no Question of stepping up of pay of 

Shri S,K* Acharjee as claimed by him. Since all the 

records are already available with RDSO necessary 

further action may be taisen at your end to dispose 

of Sri Acharjee's representation.

{ K. Raniasubramanian. ) 
for General Managerl Personnel).



fIR  : frio^®
T e ie g r& r r is  ; ‘ R A I L M A N A K ’
Z'-

r

A N N E K U R E  A i o

3 in n  fig ic5? j

. TO f^sTiai

3 T ^ ? T s r m  3 T f^ ^ < T  s f t r  m 5 ? r
Governm ent o f India— Ministry o f Transport 

Department o f R ailw ays  
RESEARCH DESIGNS & STA N D ARD S ORGANISATION

tI5I
O u r  R e fe r e n c e . .S ^ - B ^ S S S .

%

The OeaerjJL Mnnaser, 
li F, Hallway>

. - 7 8 1 Q U ,

Subs Steppii^ up o f pey o f a m  S,K. Aoharya, 
ISX9AIOW in  reference to i:ils Ju n io rs on 
li F* Railway. 

Refi GIJ/ SJPRL y, < s 1 etter no, aOO* S/ 321( ^  dt, 
17/3^87 addressGd to Shrl 3,K,Adiarya 
and copy endorsed to RDSO,

• t  • •

« fw.i’eferenoe to tne above quoted letter, it  is
requsatea tiir.t an HBa Certificate duly fixir>-'Hrh® ..

Scale Es, 2S0-380 waf* 
^ y i O / H  X, e, la  reference to the pay ©f his Junior, 
Shri Parashuraai nay please be issued for fixi?^ the 
pay ©f ‘̂ hri 3 ,K,Achapya in  iiiis office, ag has already

uffiGe letter of even laumber dftted

DA: mi

( V. Vasudeva) 
^ r  D ire cto r Oenaral

fepy to iihri ^.K, Achar>-a, SRV^ivlL.Res*
M s  Vilng, RDSO/Lueknow fo r information*

M j m i

( V. Vssudeva  ̂
jfter Dirsoter Qej»4ral
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ANl.ESCURB" A 11.

¥. Vasudeva
J_t ^Dlrec tor/AamG.,-:,III« 

D .O . Ho. EPB/855.

Dq 1i6d 7 *8 s 1987 •

My dear Barrasubramanian,

SubJ Proforma fixation i Stepping up) on
tbe basis of seniority of N,F.Railway.

Refi Your letter Koo200-E/321 (S) dated 
22.12.3S86 and 17.2.1987.

%

A

Please refer to this office letter of even 

number dated 26.3.1987 on the above subject and 

expedite the r e q uisite certificate, if admissible, 

duly fixing the pay of SriH S .K . Achaiya @ Ks.290/- 

in scale Ss.260-380 w .e .f . 21.10.1984, in reference to 

the pay of his junior Sri Paras huram, to enable fixation 

of pay of Sri Acharya in this office at higher stage. 

Stepping up of pa:^ in question refer to the period in 

which he was working in H .F. Ely. His representation 

dated 4.8 .87 is also enclosed. In this connection it 

may be mentioned that at tĴ ie stage it is not possible 

to take action on your letter dated 22.12.1986 by RDSO.

You IS sincerely,

d a : As above. i V.Vasudeva )

A

Shri H.Ramasubramanian, 
OSD/IR,
I.F.Railway, Maligaon,



/
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IE t h e  C01TRAL ADK B  1ST RAT IVE TRIBUI^iU:, ALL/iHAB^D BMCH, 

CIRCUIT B®CH, LUCKfiOW.

Application Ko of 1988.

S .K . AchaiyW'"

Versus

Union of India & Others - - - -

+Appl ic an t

Opposite Parties.

Sub: Application summoning originals 

from R .D .S .O*, LucKnow.

Sir,

The applicant has referred to letters dated 

3 .9 .1986 , 30 .10 .1986 , 22.12.1986 of N.F.Hailway and 

dated 7.8.1987 of R .D .S .0 . i n  Paras ( x i ) ,  ( x i i ) ,  C x i v )  

a n d  C x v i )  of his application and has also filed their 

uncertified copies as Annexures a-£, a~7, a-9 and a-11 

respectively. He summons their originals from the 

Opposite Party Ko.2 to substantiate his s t a n d  i n  the 

case.

The originals of the same may ifindly be ordered 

to the Opposite Party No.2 to produce them in court 

for ends of justice.

L u c ic n o w J

Datedi£4lO-l988.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD. 

CIRCUIT BENCH. LUCKNOV/.

a p p l ic a t io n .n o . OF 1988

S .K . Acharya

- Versus -

Union of India and others

Applicant

0pp.Parties

AUTHORISATION FOR SUBMISSION OF APPLICATION OR 

DOCUMENTS BY AN AGENT

The applicant undersigned solicits this 

Hon'ble Tribunal's kind approval to nominate Shri 

B .D . Tevvari S/o Shri S .D . Tewari, resident of 

96/196, Roshan Bajaj Lane, Ganeshganj, Lucknow, 

an Ex-Railway Employee and an office bearer of a 

Registered Railway Trade Union to act as an Agent 

of the applicant. The applicant may not be in a 

position to appear before this Hon’ble Tribunal on 

all dates due to nature of his duties. This is in 

pursuance of Rule 9(3) of the Central Administrative 

Tribunal (Procedure) Rules, 1987.

It is , therefore, prayed that the applicant 

may be permitted to be represented by the Agent 

afore-named.

I II .

LUCKNO-7 : DATED 

OCTOBER 1988.

( S.K.  ACHA.™

a p p lic a n t




